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 towards  pension  in  the  civil  posts  with.
 out  demanding  any  refund  of  gratuity
 received  by  the  Army  personnel  at
 the  time  of  their  release,  in  case  a
 war  service  candidate  who  joined  the
 Civil  Department  on  a  temporary
 post,  is  confirmed;

 (b)  whether  it  is  also  a  fact  that
 according  to  Rule  8(3)(a)(i:)  of  the
 Death-cum-Retirement  Benefit  Rules,
 1958,  War  Service  to  the  maximum  of
 5  years  only  is  counted  towards  pin-
 sion  in  the  civil  posts  and  not  the  full
 War  Service;  and

 (९)  if  so,  whether  Government  pro-
 pose  to  lay  a  copy  of  the  orders  on  the
 Table?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathi):  (a)
 Yes,  Sir,

 (9)  No.  In  accordance  with  rue
 8(3)  of  the  All  India  Services  (Death
 cum-Retirement  Benefits)  Rutes,  1953,
 as  amended  on  29th  October,  1963,
 completed  years  of  the  total  war
 service  are  counted  towards  pension
 in  the  LAS  ang  IPS,

 (c)  Copies  of  relevant  amendment
 Tules  on  the  subiect  were  laid  on
 the  Table  of  the  House  on  770  March,
 1964.

 ह  hrs.
 CALLING  ATTENTION  TO  MAT-

 TER  OF  URGENT  PUBLIC  IM-
 PORTANCE

 Arrack  on  Am  Iwpra  OFrFice  aT
 JAKARTA

 Shri  P.  C,  Borooah  (Sibsagar):  I
 call  the  attention  of  the  Minister  of
 External  Affairs  to  the  following
 matter  of  urment  public  importance
 and  request  that  he  may  make  8
 statement  thereon:

 The  reported  attack
 Indonesian  crowd  on  the

 India  Office  at  Jakarta
 13th  September,  1965,

 by  an
 Air

 on  the
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 Shri  S,  M.  Banerjee  (Kanpur):

 a  point  cf  order.  Yesterday
 this  matier  came  up  in  the  House
 and  the  hon.  Speaker  asked  the
 Minister  io  make  ga  statement,  he
 said  that  he  was  awuiting  some  infor-
 maticn  from  the  forvign  office,  We
 had  taken  it  80  nicely  and  were
 willing  to  wait  till  today.  But  in  the
 meantim>,  I  wes  surprised  to  read
 in  today’s  new.papers  that  a  calling
 attention  notice  of  the  same  kind  was
 answered  in  the  other  House  by  the
 Deputy  Minister  in  the  Ministry  of
 External  Affairs.  It  is  something
 surprising  that  they  got  the  informa-
 tion  first  whereas  we  are  denied  it.

 On
 when

 Not  only  this.  There  was  another
 calling  attention  notice  there  con-
 cerning  a  ceast-fire  on  the  basis  of
 a  news  item  appearing  in  the  Times
 of  India.  Thi;  was  disallowed  in  this
 House  on  the  ground  that  it  was  a
 delicate  matter,  whereas  a  Member
 in  the  other  House  referred  to  that
 question  and  it  wus  replicqg  to  by
 Shri  T.  T.  Krishnamachari  who  said
 that  he  did  not  know  much  about  it,
 the  Secrclary-General  was  here  and
 he  him  elf  was  discussing  this  acli-
 cate  matter.

 So  I  would  like  to  have  83  ruling
 from  you  whether  this  House  should
 be  treated  with  such  contempt  and
 the  other  House  treated  in  this  pri-
 vileged  way,  After  all,  we  ara  the
 elected  members  in  this  House.  We
 cannot  he  treated  as  the  wie  mon-
 keys  of  Gandhiji,  ‘do  not  ask  any
 questions,  do  not  hear  anything,  do
 not  see  anything’.  I  want  an  answer
 as  to  how  it  was  renlied  to  in  the
 other  place  yosterday  when  this
 House  was  denied  that  information
 at  the  same  time.

 Shri  Karur  Sineh  (Ludhiana):
 There  is  nothing  usual  or  curpris-
 ing  about  this.  This  has  hanpened
 very  often  and  we  should  take  it
 calmly,  as  we  have  been  doing  in  the
 past.

 The  Minister  of  External
 (Shri  Swaran  Sinch):  May  I
 the  factual  position?

 Affairs
 state
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 The  hon.  Member's  statement  that
 a  reply  was  given  to  a  call  attention
 notice  about  this  subject  yesterday  in
 Rajya  Sabha  is  not  correct.  In  fact,
 that  was  connected  with  the  earlier
 incidcnt  about  which  I  have  already
 answered  a  call  atten'ion  notice  here.
 That  was  about  the  demonstraiion
 against  our  Embassy.  That  was  the
 sub,et  of  the  call  ullention  notice  in
 the  Rajya  Sabha  yesterday,  There  was
 no  call  uttention  notice  about  this
 4lir  India  incident.  In  fact,  about  this
 iratter,  a  reply  will  be  given  either
 today  or  tomorrow  in  the  other  House,
 So  the  hon.  Member's  statement  is  not
 correct.

 Shri  S.  M,  Banerjee:  A  question  was
 aked  about  it.....

 Mr,  Depuiy-Speaker:  There  is  no
 point  of  order.  This  question  was
 ruised  here  yestesday  and  the  Minister
 wanted  time  and  hon.  Speaker  gave
 him  time  till  today.

 Shri  5.  M,  Banerjee:
 the  -econd  point?
 there.

 Shri  Swaran  Singh:  According  to
 the  information  avai:able,  on  l3th  Sep-
 tember  965  at  about  .30  pm.  a  mob
 of  300  uttacked  the  main  office  of  the
 Air  India  in  Djakarta.  The  mob  pul-
 Jed  out  records,  furniture  etc.  and
 set  fire  to  them,  The  office  winduws
 were  covered  with  propaganda  slo-
 ans.  We  regret  very  much  that  the
 Indonesian  authorities  were  not  able
 to  prevent  the  mob  from  organising
 the  unruly  demonstration  or  to  pro-
 vide  any  protection.

 Shri  Kapur  Singh:  Not  able  or  not
 willing?

 What  about
 It  was  replied  to

 Shri  Swaran  Singh:  The  extent  of
 the  damage  caused  has  not  yet  been
 assessed,

 Earlier  on  lith  September,  the  Indo-
 nesian  Minister  of  Civil  Aviation  had
 called  the  Station  Manager  of  Air
 India  in  the  presence  of  the  Indian
 Ambassador  and  had  informed  him
 that  under  the  circumstances  prevail-
 ing,  it  would  be  advisable  to  discon-
 tinue  Air  India  Services  to  Djakorta
 for  a  period  of  two  weeks.  Air  India
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 hud  agtually  stopped  its  services  to
 Djakaria  from  l0th  September.

 Our  Amba  59007  hag  been  jnstruct-
 ed  to  lodge  a  strong  projiest  with  the
 Indonesian  Forvign  Minisiry  uguinat
 this  act  of  vandalism,

 Air  India  personnel  in  Bombay  are
 Teported  to  have  decided  nol  to  ser-
 vice  Garuda  (Indone  ian)  Airways
 plunez  in  Bombay  because  cf  the
 wrecking  of  the  Air  India  office  in
 Djaka:ta  and  the  attitude  of  the  Indo-
 nesian  au‘horitics,  The  Garuda  Air-
 ways  fligh's  through  Bombay  have
 been  discontinued,

 Shri  Indrajit  Gupta  (Calcutta  South
 West):  It  has  happened  in  Calcutta
 also.

 Shri  P.  C.  Borooah:  May  I  know
 whether  Government  consider  that
 the  repeated  anti-Indian  demon  tra-
 tions  and  wanton  qe  truction  of  InJiun
 Property  in  Indonesia  has  been  pos- sible  on'y  with  the  connivance  or
 support  of  the  Indonesian  Govern-
 ment;  if  -o,  what  Government  pro-
 poses  tu  do  to  ख  that  connections
 with  Indonesia,  including,  if  necca-
 sary,  diplomatic  relations,  gre  sever-
 ed?

 Shri  Swaran  Singh:  It  is’  obvious that  it  is  a  very  serious  failure  of
 duty  by  the  Indonesian  authoritics  to
 Prevent  vandalism  of  this  ‘type.  We
 know  that  even  in  Delhi  there  was  a
 spontancous  demonstration  by  ‘he  g!u- dents  in  front  of  jie  Indonesian  Em-
 bassy,  but  our  pefice  took  very  strong
 action  and  protceted  their  property.
 So,  it  is  a  very  rerious  failure  of  the
 responiibility,  which  squerely  is  phat
 of  the  Indonesian  Government,  ta
 Protect  Indian  property  and  members
 of  the  Indian  Embassy  staff.

 Shri  P.  C,  Boronah:  No  rep'y  has
 come  to  the  serond  part  of  my  quics-
 tion.  what  step,  Government  j;  going
 to  take.

 Shri  Swatan  Singh:  I  have  alresdy
 indicated  that  their  air  services  have
 been  stopped.  The  Garuda  Indonesian
 Air  Service  will  not  touch  here.
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 Shri  Hem  Barua  (Gauhati):  May  I
 draw  the  attention  of  Government  to
 &  recent  decision  by  the  Indonesian
 Government  to  send  armg  and  ammu-
 nitions  and  fighter  planes  to  Pakistan
 vid  China,  and  ask  if  our  Government
 have  already  officially  conveyed  to
 the  Indonesian  Government  the  view
 that  this  is  considered  a  hostile  act
 by  our  Government,  ang  also  whether
 our  Government  have  congratulated

 the  Ccyion  Government  for  its  graci-
 cu,  gesture  of  refusing  transit  faci-
 lities  to  Indonesian  fighter  planes?

 Mr.  Deputy-Speaker:  That  does  not
 arise  out  of  this.  The  firat  part  may
 be  answered,

 Shri  Swaran  Singh:  About  the  first
 part,  ]  made  a  statement  when  I  was
 infurming  the  House  about  the
 demonstration  in  front  of  our  Emp
 ‘assy  in  Indonesia  thaf  it  jg  a  hos-
 tile  act  for  any  Government  to  supply
 atms  and  amnunitions  to  Pakistan
 when  Pakistan  has  committed  and  ¢o-
 tinues  to  commit  areression  against
 India.

 Shri  Hari  Vishnu  Kamath  (hoshan-
 gabad):  Have  you  told  them  so?

 Shri  Swaran  Singh:  We  have  told
 all  the  countrics,  and  surely  ndo-
 nesia  knows  ful  well  our  very  strong
 views  ‘n  this  connection.

 Shri  Hem  Barua:  The  question  has
 not  been  repl'ed  to.  I  was  very  spe-
 cific  in  asking  whether TE  has  been
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 Embassy  or  Air  India  Office,  is  offi-
 cially  sponsored  as  would  be  evident
 from  the  statement  80  far  made  by
 the  Foreign  Minister  of  Indonesia,
 may  I  know  whethe:  Government
 would  consider  severence  of  diploma-
 tic  relations  with  I  sdonesia?

 Mr.  Deputy-Speaker:  It  is  a  giig-
 gestion  for  action.

 Shri  Surendrana'h  Dwivedy:  I  am
 asking  whether  they  are  proposing  to
 do  it,  how  they  propose  io  give  pro-
 tection  to  our  personne]  there,  whe-
 ther  thts  hostile  relationship  would
 continue  like  this,  without  our  taking
 any  other  step.

 Shri  Swaran  Singh:  About  the  pro-
 tection  of  indian  personnel  of  the
 Embassy  or  other  officials,  according
 to  international  -ractice  i:  is  wel
 known  that  thig  responsibility  devol-
 ves  upon  ach  Government  on  a  reci-
 prozal  basis  to  give  protection  to
 fersong  who  are  functioning  in  that
 country,  and  I  have  already  stated
 tha:  in  this  particular  cise  the  Indo-
 nealan  Government  has  gignally  failed
 in  the  discharge  of  this  covicus  res-
 ponsibility  of  theirs,  I  would  venture
 to  thitk  that  the  present  is  not  the
 stage  for  severing  diplomatie  relations,

 Shri  A.  l.  Shirma  (Buyrar):  Just
 now  the  hw.  Minister  has  saiq  that
 the  Indonesian  Government  has  not
 only  failed  to  provide  protection  to

 officially  conveyed  to  the  Indo
 Government  that  India  considers  this
 as  a  hostile  act.  Ai  the  game  time  |
 want  the  Minister  and  cur  Govern-
 ment  to  congratulate  the  Ceylon  Gov-
 ernment  for  theirs  gracioug  gesture.

 Shri  Swaran  Singh:  A  statement  in
 Parliament  means  that  I  am  making
 it  with  the  approval  of  the  House,  and
 it  ig  a  very  clear  notice  not  only  to
 Indonesia  but  to  the  whole  world.  I
 have  also  written  officially  to  the
 Government  of  Indonesia.

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  Since  all  this  ते जाण अन
 tion  and  vandalism,  either  before  the

 our  people,  but  they  have  also  refused.
 In  view  of  that,  what  is  the  difficulty
 in  the  way  of  our  Government  in
 severing  diplomatic  relations  with
 Indonesia  ang  withdrawing  our  people
 from  Indonesia?

 Shri  Swaran  Singh:  It  is  repeating
 the  same  question.

 Shri  A.  P.  Sharma:  If  people  are
 not  being  protected  there,  who  will
 provide  protection?  It  is  the  Indo-
 nesian  Government  which  should  pro-
 vide  protection  against  such  hooli-
 ganism  and  the  Indonesian  Govern-
 ment  has  already  said  that  they  are
 not  going  to  provide  protection.  In
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 view  of  that  how  our  Government  is
 going  to  provide  vrotection  to  our
 people  there?

 Shri  Swaran  Singh:  I  have  not  said
 that  they  have  refused  to  afford  pro-
 tection.  They  have  failed;  it  is  tue't
 responsibility.

 Mr.  Depnty-Sp  :aker:  Kachhavalya.
 Shri  A.  P.  Sharma.  He  has  not  °ns-

 wered  my  question.  They  have  fuiled
 to  give  protection.

 Mr.  Deputy  Speaker:  lle  has  replied.

 Shri  J.  B,  Kripa)  .oi  (Amroha):  rose-

 Mr,  Deputy  Spezke::  Only  those
 who  arte  signatories  to  this  notice  can
 put  questions,

 Shri  J.  B.  Eripalam.  When  the  hon.
 Minister  says  that  these  relations  are
 on  a  reciprocal  basis  would  we  be  en-
 title?  to  go  and  burn  their  embasr’
 here?

 sh  pero  err  ewer  (देवरा)  :
 माननीय  मंत्नी  जी  ने  बतलाया  कि  यह  सारी
 गड़बड़ी  वहां  की  सरकार  ने  करवाया  8
 मैं  जानना  चाहता  हूं  कि  क्या  सरकार  उनके
 दूतावास  पर  कोई  जवाबी  कार्रवाई  करना
 चाहती  है  1  जो  हमारा  बार  बार  पझ्रपमान
 हो  रहा  है  उस  को  हम  कब  तक  सहन  करेंगे  ।

 Shri  Swaran  Singh:  I  have  not  said
 that  their  Government  has  organised
 this.

 An  hon.  Member:  Their
 Minister  expressed  joy  at  this

 foreign

 Shri  Swaran  Singh:  Notwithstand-
 ing  strong  feelings,  this  is  not  the
 way  of  retaliation,  to  do  something
 to  the  Indonesian  property  here.  Ours
 is  a  country  which  should  observe
 certain  different  standards  of  digni-
 fled  character  but  of  a  firm  nature.

 ft  हुकम  मद  कछुआ  :  यह  प्रदान
 हम  फब  तक  सहन  करते  रहेंगे,  इसका  उत्तर
 क्‍या  है  ?
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 Mr,  Deputy-Speaker:  He  has  said

 that  we  may  behave  like  a  moture
 nation.

 Shri  P.  BR.  Chakraverti  (Dhanbad):
 Tg  it  8  fact  that  these  demonstrations
 are  held  in  a  particular  locality  call-
 ed  Suravava  which  is  the  stronghold
 of  the  Indonesian  Communist  Party
 and,  if  s0,  whether  the  Government
 have  any  reason  to  think  that  the
 Chinere  have  tiny  hand  jn  it?

 Shri  Swar.u  Singh:  These  inci-
 dents,  one  in  ‘he  Indian  Embassy  and
 the  other  in  the  Air  India  Office  took
 place  at  two  different  places.  I
 have  already  said  that  in  the  earlier
 demonstration  there  was  the  hand  of
 the  communist  party  of  Indonesia.
 In  this  particular  case  1  cannot  con-
 firm  that  there  was  any  Chinese  hand
 behind  this,

 ft  रामसेवक  यादव  (बाराबंकी)  :
 निरपेक्ष  औैर  ऐबों  एशियाई  देशों  पर  भारतीय
 विदेश  नीति  का  अरब  तक  प्रतीक  समय  गया
 परन्तु  उस  का  कोई  नतीजा  नहीं  निकला
 जैसा  कि  चीन  के  हमले  बौर  भारत  पाक  युद्ध
 से  जाहिर  है  या  जैसा  कि  जर्काता  में  हुआ
 है  ।  इसलिये  बया  अरब  हमारी  विदेश  नीति
 का  कुछ  समय  रूस  शौर  प्रक्रिया  के  ऊपर
 भी  लगाया  जायगा  ।

 Shri  Swaran  Singh:  It  is  a  broader
 question  of  policy  which  cannot  be
 discussed  in  call  attention  notice.

 Shri  Eapur  Singh:  May  I,  first  of
 all,  proceed  by  correcting  a  small
 detail  of  the  proceedings  in  this
 House?  The  hon,  Minister  just  now
 referred  to  what  he  pronounces  ar
 “Garoodaa"  Airlines  of  Indonesia.
 The  correct  word  and  pronunciation
 is  गरुड़.  It  is  somewhat  unscem-
 ly  that  the  word  should  be  so  mis-
 pronounced  in  the  Indian  Parliament
 I  now  put  the  question.  In  view  of
 these  repeated,  unseemly  incidents
 which  are  taking  piace  at  Jakarta
 against  us,  have  our  Government  pro-
 ceeded  to  ascertain  the  true  wishes
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 {Shri  Kapur  Singh]
 of  President  Soekarno  in  relation  to
 India,  part-cularly  as  to  whether  it  is
 his  desire  that  our  diplomatic  rela-
 tions  should  be  severed?  My  ques- tion  i:  different  from  the  previous
 question,

 Sh-l  Swaran  Sinth:  We  have  not
 ter  cf  External  Affairs  recently  stat-
 the  wisne;  of  President  S.ekarno  as
 to  wocther  he  wants  to  break  the
 diplomatic  relations,

 Shei  Kapur  Singh:  Jt  might  now
 be  done;  that  is  my  suggestion,

 Shri  Solanki  (Kaira):  The  Minis-
 ter  of  External  Affairs  recently  stat-
 ed  that  the  Government  have  sent  a
 strong  priest.  Even  the  other  day,
 he  said  that  we  have  taken  a  very
 serious  view  of  the  matter  and  have
 made  a  strong  protest.  But  three
 days  back,  in  the  newspapers  it  was
 reported  that  the  Foreign  Minister  of
 Indonesia  sa,d  openly  that  “we  are
 already  usej  to  these  protests".  May
 I  knw,  if  this  is  the  view  of  the
 Indonesian  Government,  what  other
 mensureg  are  the  Government  going
 to  take?

 Shri  Swaran  Singh:  In  relation  to
 the  Indonesian  airlines  I  have  already
 indicated  the  measures.  Beyond
 that,  we  shall  wat.h  the  situation  and
 not  take  any  precipitate  step  at  this
 stage.

 Shri  5.  M.  Banerjee:  Apart  from
 damaging  the  property  of  the  Intians
 there  and  that  of  our  Embassy  there,
 includint  Air  Ind’a,  I  would  like  to
 know  whether  it  is  a  fact  that  the
 Indonesian  Government  are  trying  to
 supp'y  Sovict-made  aircraft  to  Pakis-
 tan  to  be  used  against  us  so  that  a
 eorflict  mitht  be  brought  about  with
 Soviet  Union  and,  if  50,  whether  any
 protest  has  been  sent  to  them,

 Shri  Swaran  Singh:  We  have  no
 inf.rmation  of  their  having  suppiied
 any  aircraft  or  any  other  warl.ke
 material  to  Pakistan;  we  are  very
 carefully  watching  the  whole  situa-
 tion.  But  I  would  like  to  assura  the
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 House  that  whatever  we  can  do
 in  this  respect  we  will  certainly  do
 our  best,

 Shri  Daji  (Indore):  Have  the  Gov-
 ernment  sought  or  has  the  Indonesian
 Government  given  any  explanation  3
 to  why  in  each  of  these  cases  the
 police  conveniently  reached  the  spot
 after  the  vandalism  was  completed?

 Shri  Swaran  Singh:  They  are  un-
 able  to  give  any  salisfactory  explana-
 tion  notwithstanding  our  asking  them
 repeatedly.

 श्री  झोंककर  लाल  बैरवा  (कोटा)  :
 i2  सितम्बर  को  जब  फि  इंडोनेशियन

 एम्बेसी  के  सामने  छात्रों  ने  शान्तिमय  प्रति शन
 गया  था  हमारी  सरकार  ने  उनके  सिर  फोड़
 दिये  जौर  उन  को  विरोध  पत्र  तक  नहीं  देने
 दिया  ।  मैं  जानना  चाहता  हूं  कि  क्या  सरकार
 ने  इसकी  अनुमति  पुलिस  को  दी  थी  फि  वह
 लाठी  चार्ज  करें।  प्रम्म्पूनिस्ट  मेसर्स  ने  दशको
 काफी  उछाला  है  इसके  बारे  में  सरकार  ने
 जो  विरोध  पत्न  लिखा  था  मैं  जानाना  चा'ता
 हू,  कि  क्या  उसका  कोई  उत्तर  प्राया  है  t
 कौर  इस  घटना  में  कितने  छात्र  छात्राओं
 को  चोट  झाई  हैं  ?
 Mr.  Deputy-Speaker:  Order,  order.

 It  does  not  arise  out  of  this,  lt  is
 a  different  matter.

 श्री  झोंककर  लाल  बैरवा  :  इस  का
 जवाब  मिलना  चाहिये  कि  छात्रों  के  साथ
 भार  पीट  करने  का  क्‍या  कारण  था  झकझोर
 विरोध  पत्न  का  कोई  जवाब  पाया  है  या  नहीं  t

 Mr,  Deputy-Speaker:  He  may  table
 8  separate  question.

 श्री  ग्लो कर  लाल  बैरवा  :  जवाब  मिलना
 चाहिये  ।
 Mr,  Deputy-Speaker:  It  does  not

 arise  out  of  this  question.  Shri  0.  C.
 Sharma.

 at  रामसेवक  यादव  :  इस  का  इससे
 सीधा  सम्बन्ध  है  |  (Interruption).
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 Mr.  Deputy-Speaker:  You  can  must  obey  the  Chair.  (Interrup-

 table  a  separate  question.  This  is  tions).
 about  something  which  has  happened  Shri  J.B.  Kripalani:  When  our in  Indonesia,  Please  sit  down.  (Jn-
 terruption).  Order,  order.

 Shri  U.  M.  Trivedi  (Mandsaur):
 The  question  was  absut  the  qdemons-
 tration  which  was  staged  before  the
 Indonesian  embassy  and  how  it  is
 that  our  police  assaulted  those  stu-
 dents  who  went  for  demonstration
 purposes.  What  is  the  attitude  of
 the  Government  on  this  matter?

 Mr.  Deptty  Speaker:  He  may  table
 @  separate  question,

 Shri  8.  M,  Banerjee:  Why  did  he
 insult  us?  Let  it  be  answered.

 sit  मयु  लिमये  (मेगेर)  :  विदेश
 मंत्री  ने  इन्डोनेशिया  की  सभ्यता  की  दौर
 हिन्दुस्तानी  राभ्यता  की  बात  की  ।  क्‍या
 हिन्दुस्तानी  मिलता  में  यह  बात  रातों  है  कि
 छात्रों  के  ऊपर  लाठी  चार्ज  किया  जाये  ”

 Mr.  Deputy-Speaker:  I  have  dis-
 allowed  that  question.

 Shel  Bade  (Khargone}:  On  a  point of  order,  Sir,  The  minister  said  in
 his  reply  that  there  should  be  no  re-

 iun  befure  the  Indonesian  Km-
 bussy  in  India  and  those  students
 here  who  made  demonstrationg  have
 been  restricted...

 Mr,  Depcty-Speaker:  It  is  a  sepa-
 rate  questicn.  I  have  disallowed  it.
 There  ig  ni  point  of  order,  It  may
 be  a  proper  questicn,  but  it  is  not  to
 be  nut  on  this  oecasion.  I  am  not
 allowing  tiat  question,  (Interrwp-
 tious),

 क्रो  हुका  चन्दा  कछवाय  :  मैं  पूछना
 चाहता  हूं  कि  छात्रों  पर  लाठी  चार्ज  क्यों
 किया  गया  ?

 श्री  पैरोकार  लाल  बरवा :.
 जवाब  मिलना  चाहिये  T

 इसका

 Mr.  Deputy-Speaker:  If  you  persist
 in  this,  I  will  ask  you  to  go  out,  You

 jawans  are  fighting  with  their  lives,
 such  scenes  in  Parliament  are  not
 very....

 श्री  हुकम  गद  कछवाय  :  दूतावास  का
 हवाला  देते  हुए  मंत्री  जी  ने  इसका  जवाब
 दिया,  इसलिए  इसका  जवाब  कराना  चाहिए  ।

 ी  झोंककर  लाल  बरवा :.  जो  लड़के
 एम्बेसी  गए  उन  पर  पैंतीस  ने  लाठी  ब्याहने
 यों  किया  ?

 Mr.  Deputy-Speaker:  Order,  order.
 I  have  disallowed  that  question.

 डा०  रास  मनोहर  लोहिया  (  फर  खा-
 बाद)  :  मैं  सरदार  साहब  को  बतलाना
 चाहता  हूं  कि  वहां  झूठ  लड़के  लड़कियों
 की  हड्डियां  टूटी  थीं  T

 Shri  D.  c.  Sharma  =  (Gurdaspur):
 Statesmanship  consists  not  only  in
 accenting  facts,  but  also  in  anticipar-
 ing  facts.  A  series  of  things  have
 take  place  in  Indonesia—the  attack
 on  our  Embassy,  the  attack  on  our
 airlines  office  and  the  atta:k  on  our
 shupkeepers.  When  people  want  to
 buy  anything  from  our  shopkeep-rs,
 they  have  to  vo  chaperoned  by  po  *e-
 Men  to  buy  those  things.  Indone-ia
 ig  going  to  route  Chinese  arms  und
 ammunition  through  its  territory  to
 Pakistan.  In  the  litht  of  all  these,
 canno!  our  Guvernment  anticipate
 what  is  going  to  happen?  Cannot
 our  Government  understand  that
 Indonesia  js  jn  a  state  of  undeclared
 war  with  India?

 Mr,  Deputy-Speaker:  You  have  ex-
 pressed  your  opinion.  What  is  your
 question?

 Shri  D.  C.  Sharma:  In  the  light  of
 what  hos  happened,  doeg  not  the
 Minister,  who  is  a  very  great  Foreign
 Minister  think  that  Indonesia  is  in  8
 stete  of  undeclared  war  with  India,
 as  an  ally  of  Pakistan  and  China?
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 Mr.  Deputy-Speaker:  It  iv  a  matter
 of  opinion.

 Shri  Swaran  Singh:  Tne  action  of
 the  people  there,  the  crov.ds,  on
 various  octasions  has  been  highly
 objectionable  and  the  Indom  sian  Gov-
 ernment  hag  signally  faiied  to  ~on-
 trol  it.  But  I  would  strongly  urge,
 let  us  not  try  to  read  in  the  situation
 something  which  at  any  rate  at  the
 moment  does  not  exist.

 .25  brs,
 PAPERS  LAID  ON  THE  TABLI

 NoTIFICATION  UNDER  COMPANIES  ACT

 The  Miniter  of  Finance  (Sori  T.  T.
 Krishnamachari):  I  beg  to  lay  on  the
 Table  a  copy  of  Notification  No,  GSR
 3332  dated  che  llth  September,  9°5,
 under  sub-section  (3)  of  section  620A
 of  the  Companies  Act,  1956,  [Placed
 in  Library.  See  No,  LT-4853/65].

 ANNUAL  ACCOUNTS  OF  THE  UNTVERSITY
 Grants  COMMISSION  TOGETHER  WITH

 THE  AUDIT  REPORT  THEREON
 The  Deputy  Minister  in  the  Ministry

 of  Education  (Shrj  Bbhakt  Darshan):
 Sir,  on  behalf  of  Shri  M.C.  Chagla,  I
 beg  to  lay  on  the  Table  a  copy  of  the
 Annual  Accounts  of  the  University
 Grant  Commission  for  ‘he  year  1963-,
 64  together  with  the  Audit  Report
 thereon,  under  sub-section  (4)  of  sec-
 tion  9  of  the  University  Grants  Com-
 mission  Act,  1956.  [Placed  in  Lib-
 rary.  See  No.  LT-4854/65].

 Hicu  Count  Jupors  TRAVELLING  AL-
 LOWANCE  (AMENDMENT)  RuLes,  965

 The  Minister  in  the  Ministry
 of  Law  (Shiri  Jaganatha  Rao):  Sir,
 on  behalf  of  Shri  Hathi  I  beg  to  lay
 on  the  Table  a  copy  of  the  High  Court
 Judges  Travelling  Allowance  (Amend-
 ment)  Rules,  1965,  published  in  Noti-
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 fication  No.  G.S.R.  730  dated  the  l5th
 May,  1965,  as  corrected  by  G.S.R.  784
 dated  the  5th  June,  1965,  under  sub-
 section  (3)  of  section  24  of  the  High
 Court  Judges  (Condition  of  Service)
 Act,  1954.  [Placed  in  Library.  See
 No.  LT-4855/65.]

 KERALA  APPROIRIATION  (NO.  5)
 BILL*,  965

 The  Minister  of  Finance  (Shri  7.
 T.  ह लडपज्रशाओ एड) ;  Sir,  I  beg  to
 move  for  leave  to  introduce  a  Bill  to
 provide  for  the  authorisation  of  ap-
 propriation  cf  monevs  out  of  the  Con=
 solidated  Fund  of  tne  Sta'e  of  Kerala
 to  meet  the  amounts  spent  on  certain
 services  during  the  financial  year  enc-
 ed  cn  the  Sist  day  of  March,  1962,
 in  excess  of  the  amounts  granted  for
 those  services  ard  for  that  year.

 Mr,  Deputy-Speaker:  The  question
 is:

 “That  le.ve  be  grinted  0  intro-
 auce  a  Bill  to  provide  for  the
 authorisation  «!  appropriation  of
 moneys  out  of  the  Consolidated
 Fund  of  the  State  of  Kerala  to
 meet  the  amounts  spent  on  certain
 services  during  the  financial  year
 ended  on  the  3lst  day  of  March,
 1962,  in  excess  of  the  amounts
 granted  for  those  service  an.  for
 that  year.”

 The  motion  was  adopted,
 Shri  T.  T.  Krishnamachari:  Sir,  |

 introducet  the  Bill.

 11.26)  hrs.
 KERALA  APPROPRIATION  (NO.  4)

 BILL,*  1965,
 The  Minister  of  Finance  (Shri  T.  T.

 Krishnamechari):  Sir,  I  beg  to  move
 for  leave  to  introduce  a  Bill  to  autho-
 rise  payment  and  appropriation  of
 certain  further  sums  from  and  wut  of
 the  Consolidated  Fung  of  the  State  of

 *Published  in  the  Gazette  of  India  Extraordinary,  Part  II,  section  2,  dated
 16-9-65,
 tintroduced  with  the  recommendation  of  the  President,


